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» Shri B.P.(Rao, counsel for the applicant.

ahri M.N.\Banerjee, counsel for the
respondents. ?
4
Today the Pearned counsel for the _
respondents has filed the reply with a copy.

to the opp031t§ party, the same is taken on
recordse |

The . learneq counsel for the applicant
seeks permissiop to wi*hdréw this OA,

The OA is dismissed
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Vice Chaiman

as withdrawn, i
\

(Madan Mohan)&
JudlClal Member
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